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I 	

ORDERS OP THE TRIBUNAL 

Regzstr- t* 

QcIer 

Heard Shri t.R.Reutray,Ld.Counsel for the 

applicant and Shri R.C.1th,Ld.3tanding CGunsel 

(n wham a copy of the OA. has been served) appia 

iri on behalf of the esporr1ent-Railways and perus. 

ed the rec.rds placed hefire us. 

In ciurse of hearing Shri Rath pointed out that 

s per the previsien of the Scheme for grant of 

A.C.Ps. to the railway servants, a Screening Cemmi. 

ttee has been set up by the Standin! Committee 

which meets twice a year (during the first wek of 

January * 4 the previous Financial Year and during 

the first we ef July of any Financial Year) to 
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proceSs the cases. It is in this connection, Shri 

Rath suhnitted that the matter m ay be forwarded t 

the Committee for considering the grievances with 

reard to ACP# as raised herein. 

Having beard the Ld.Curzi 61 Tx,, th the sides, 

WC dispoSe of this O.A. .rith dirctinn that the 

aplicatin be sent to the Screenin! Cernmkttee t 

e held in the month of 7uiy,25 to consider the 

case of the applicant. A copy of the O.A. may be 

treated as part of the representtien to be put u 

before the Committee. 

'dith. the observation and .direction as made abve, 

this O.A. is disposed of at the stage of ac.khssion. 

! costs. 

viowe-c;~,i~rman~j 


